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Indicating Of Maharashtra Chief 
MiJlisier by Bombay Bi&'h Court in 

collecing Funds for TroS-ts 

1605. PROF. MADHU .'DANDAVATE: 
SHRIMATI PRAMILA DAN-

DAVATE: 
SHRIMATI KISHORI 

SINHA: 

Will ihe Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Governmen have taken 
note of the Judgement of the Bombay 
High Court indicting the fo rmer Chief 
Minister of Maharashtra for collecting 
funds for the Trust created by him 
by sellings ad hoc quota of cement; 

(b) if so, the number of Trusts refer·-
red to in the judgement; 

( c.) the amount collected by each 
Trust· 

' 
(d ) whether the High .Court has 

ordered freezing of these Trusts; and 

(e) t~ details thereof? 

THE MINISTER OF LAW, .JUSTICE 
AND ·COMPANY AFFAIRS (SHRl 
JAGAN NATH KAUSHAL): (a) to 
(e). Necessary information is being 
collected from the Government of 
Maharashtra, and will be laid on the 
Table of the House. 
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Representation regarding Refund of· 
J .. icence Fee already paid in Respect 

of l, 2 Band Radio Set 

1607. SHRI R. K. MHALGI: Will 
the Minister of COMMUNICATIONS· 
be pleased to stale: 

(a) whether it is a fact that the Post 
Master General (Wireless), Maharash-
tra Circle, Bombay has received a 
representation dated 12-4-1981 and 
subsquent reminder d ated 12-7-1981 
from the Nagpur Radio Licence holders· 
regarding the refund of licence fee 
already paid in respect of 1,2 band; 
radio set; and 

(b) if so, the action taken thereon?· 

THE MINISTER OF STATE IN THE: 
MINISTRY OF COMMUNICATIONS 
(SHRI YOGENDRA MAKWAN~):· 
(a) Yes, Sir. one representation from 
Shri S. 'D. Dahale of Nagpur was: 
received. 

{b) The Postmaster-'General, inform-
ed tbe representationist on 20-8-1981: 
that no refund of licence fee alrea_dS 
paid was permissible under the rule. 
on the subject. 




